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IN THE CENIRAL ADMIN ISTRATIVE TR IBUNAL
‘ JODHPUR BENCH 3 JODHPUR
Date of order s 4,12 .95
0A NO. 483/1995

Bachna Ram ees Applicant.

i -_Versus

Union of India & 0Ors., cse Respondents .

Mr. 3.K. Malik, Counsel for the appl icant,

Mr, R.,K, Soni, Counsel for the respondents,

CORAM;s
i
'Hon'ble Shri Gopal Krishna, Vice Chairman.
| Hon' ble Ms, Usha Sen, Administrative Member,

® Se * o

PER HON' BLE SHR I GOPAL KR ISHNAs

Applicant,Badhna Ram has filed this appli-
cation under Sectien 19 of the administrative
Triﬁunals act, 1985, seeking a declaration that the
impégned erder dated 25.10,95 at Annexure A/1 by
whiéhvhe was relieved of the post of Khallasi under
the  Inspector of Works, Ral-Ka-bagh, Jodhpur and
directed to report to the Assistant Engineer (3pl),
Jodhpur, for appeinﬁment as a Khallasi in the ‘
Tfaék Depot, Bhagat-Ki-.Kothi, Jodhpur, is illegal
/and;the same is liable to be quashed, It is alse
pra&ed that the appl;cant should be declared regu-
lagised/appoimted en the post of Khallasi (Group.D)
with sffect from 16.10.94 with all consequential
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2.

wWe have
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wWe have heard learned counsel for the parties.

gone through the records of the éase carefully.

The part#es’counsel have agreed to this matter being

disposed of at the stageléf admission,

3.

therein

The applicant has made a representation dated
(Annsxure A/4) in regard to his grievance stating

that he was given a regular appointment as a

Khallas il under the Assistant Engineer, Jaisalmer, after

due screening,

red to another sub~.division without his request,

Hé contenids that he could not be transfer-

The'

appliCanﬁ wants the representation to be decided on mer its,

The lear

to it,

4.

the repr

a Speaki

date of

ned counsel for the respondents has no ebjeétien

We, thérefere, direct the respondents to decide
esentation at Annexure A/4 dated 3.11.1995 through
ng order,én merits within three months from the”

receipt of a copy of this order. However, the

operati?n of the impugned order dated 25.10.95 at Annexure

A/l shal

r esponde

'l remain stayed till a decision is taken by the

nts on the represeamtation of the applicant at

annaxure A/4. The OA is disposed of accordingly with no

order ac

Ul

to costs,
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( GOPAL KR ISHNA )

( USHA| SEN )
MEMEER (A) VIEE CHARMAN
cvr.




